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- IN THE CENTRAL ftonINISTRATIUE TRIBUNAL
PRINCIPAL BENCH: N EU DcLHI

O.A. No. 2281/96

New Delhi this the Bth day of Nowercber 1996

Hon'ble Shri R.K.Ahooja, ne»bsr(A)

Pliss Achla Baghati
0/0 iate Sh, W,L»Bhagati,
Aged about tA years
R/o C-199, Wintoo Road,
Opposite Ranjit Hotel,
New Delhi# ^ Aoolicat

(By Advocate,Shti Wijay Pandlta) •-
Versus

1, Union of India through
Directorate of Estates,
Rinistry of Housing and Urban
Development,
Wirman Bhawan, New Uelhi#

2  Secretary, Rinistry of Urban
and Housing Development, Nirroan Bhawan,
New Delhi#

3. Govt. of NCI of Delhi through
Chief Secretary,

Sham Nath Rarg, New Delhi.

4  Director, Training and Technical Education
Govt, of NCT Delhi.

5. Principal, G.B.Panth Polytechnic
Okhia, New Delhii,

/:i>
^  6. Principal

Govt. Bdys Senior Secondary School,
Patuadi Houde,
Darya Ganj New Delhi.

Rori Gate Delhi#

8. Estate officer.
Directorate of Estates,

StroSmr"* ....Respondents
(By Advooste,

Shri B.S.Gupta)
0

ORDER(Oral)

Sh^i R^K^Aifioo,ia„ Refyder(A)

The applicant's father who was serving in the

Directorate of Technical Education under respondent No.s4
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C«1S9. Wintooyas allotted applicant secured
died on 8-10-9 . lDC on 29-9-98. She applie
eonpaseionete aforesaid qua.tar in her name
Por resulariaation of the ^ ^

U  -.1 fie.e6 She eobroits tn«i.- 9-10-98 and 11-^^^^ 3 ietter
given to her app ^ „g„,3t
fro® fteStt.Birector o

■  =non of quarter appearea to nfor regularia a,aBine that casa,
.  a ta enable the Direotorata toreceived to ^ ahe uaa in unauthoriaed

iQrt inforraod that sn

r..:.:! ardl^a^^ate the quarter aa ita allot®ent ha
been cancelled a.e.f. 8-10 -4.

.. f Ito 1 4 2 appeared on notice.9  Respondent NOe ld the learned counael on both'aidee.
bave heard .equlariaed in
ailoteent of the quart^ e,ppipt®ant
favour of the appl ca
after the pendin, before
bar oLli.- xn Viau of the fact that
the Chief Seer t y after the

,o«te appointeent haa been aecured afterthe coopaaaiona PP
•jrifi of l2 oonthSp the r 1requiaito perio stayed and theMeant that eviotion proceedtnga be at y

the applic (knToa the daaage/
ondent ahouW be directed not to charge the.d

"° t cannot be granted. Houever conaidaring theoarhet ren ^ saapondent No.3 ia directed
circuoatancaa of the faetly, re p

^  of the applicant atoo of the representation of tne ppto dispo date of receipt
& s uithin one Bonth fro® the date orftnneiure 8-3 aitnin -

of thia order.
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3  The application ia diaposed of «ith th.
above direction. is alao diapoaed of accordingly,
No costs.

R8»b»tC^)
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